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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
SECOND REPORT OF GENERAL PURPOSES COMMITTEE

The meeting of the General Purposes Committee was held in the
Chamber of Hon’ble Speaker at Old Secretariat, Delhi on 4% August,
2010 at 12.30 PM.

Constitution of two new Committees:

The Committee was apprised that the Chief Whip of Ruling Party
had proposed that a Committee on the Welfare of Minorities and another
on the welfare of Backward Class should be constituted in Delhi
Legislative Assembly like other states.

The Committee was informed that there is only one Committee in
the Delhi Legislative Assembly namely ‘Committee on Welfare of SC, ST &
OBC’, which may not able to pay full attention towards the welfare of
these communities. So it is appropriate to constitute two new
Committees in the Delhi Legislative Assembly namely Committee on
Welfare of Other Backward Classes & Committee on Welfare of
Minorities.

The Committee gave its consent and directed the Assembly
Secretariat to take further action in this regard. Rules of both
Committees might be framed after studying the relevant rules of the
other state legislatures and be kept before the Rules Committee so that
these could be finalized and the aforesaid Committees could start
functioning.

The Committee also directed that the letters should be sent to the
leaders of various parties in the legislature for proposing the names of
the members for these Committees.

Maintenance of Original Structure of Old Secretariat Building:

The Committee stated that the action which has already been
taken to maintain the original structure of Old Secretariat Building,
should be expedited and all the required efforts in this regard be made at
the earliest.



The Committee was informed that the offices situated in the Old
Secretariat Complex are in the process of shifting and action would be
taken in this regard after completion of this process. The Committee was
also apprised that the essential preliminary study for the construction of
Annexe has been entrusted to DSIDC and the agency has completed the
mapping work.

The Committee directed that the next meeting should be called
after prorogation of the ensuing Monsoon Session and all the officers of
concerned departments/agencies be summoned to discuss this issue at
length. The Committee also directed that this work should be given

priority.

Decoration of the Main Gate of Old Secretariat:

The Committee suggested that the beautification work of the main
gate of Assembly premises, the road opposite to it and the vacant space
adjacent to it be taken up and immediate action should be taken in this

regard.

Steps regarding Security of MLAs:

The Committee also suggested that in view of the responsibility of
the security of MLAs, letters that may be received from the MLA’s seeking
police security should be sent to concerned authorities for taking
appropriate prompt action in this regard.

Identity Cards of MLASs:

The Committee directed that the Identity Cards of MLAs should be
designed aesthetically.

Telephone Directory:

The Committee stated that there are some errors in the Telephone
Directory issued by the Directorate of Information and Publicity. The
Committee directed that these errors should be rectified immediately.

Mikes of the House:

The Committee was informed that the mikes installed on the seats
of the Members in the House are of short length and the Members have
to bend towards the mike while speaking. The Committee directed that
prompt action should be taken in this regard.



Canteen in the Assembly Premises:

The Committee stressed the need to improve the services being
provided in the Canteen running in the Assembly Premises. The
Committee was of the view that the services of the Canteen should be
improved at least during the Session and other important occasions.

Secretary, Legislative Assembly assured the Committee that
prompt action would be taken on the aforesaid issues.

Delhi (Dr. Yoganand Shastri)

Date:§3Mugust, 2010 Speaker and Chairman
General Purposes Committee



